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BEFORE THE HONDURABLE NATIONAL GREEN TRIBUNAL
‘SOUTHERN ZONE, CHENNAI

PETITION FILED BY SRIIBRAHIM KARIM, PALLIVASAL ESTATE, FACTORY

DA No:128/2021
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THE JOINT COMMITTEE CONSTITUTED BYNGT VIDE ORDER GATED 17.05.2021
. |

o, 3‘4@?123}2&21




MITTEE Qﬂmmmy“mmmmmﬁmmmm&m
22021 FILED BY SHRY (BRAHIM KARIM, MUNNAR DISTRICT & OTHERS

Tba Hon'bile National Grepy Trlbunal'{NGT) Inits order dated 17" June 2021 In OA No. 128 0f 202}, Issued
following direction:

“7. In arder to escertain the genuineness of the allequtions made, the nature of consteuction, its impoct

on the enviconment and the violation if any, committed, we feel it appropriote to appoint a joint
committee comprising of (1) The Disteiet Coltector, Pathanamthitta District, (2} a Senior officer from
Ministry of Environmeny, Forest and Climate Change, (MoEE & €C) Regiondl Office, Bangolore, {1} aSentor
" Seientist from Ministry of Environment, Forest and Climate Change, (MoEF & ce) Regjonal Office,
Bangalore, 2) u Senior Officer from State Environmentat Impact Assessment Authority (SEIAA), Kerolo, (4)
The District Forest Officer (DFQ) Pathanamthitta. District, {5} o Senior Officer from the Kerolg State
Pallution Control Boura{ksPca), and (6) a senior officer from the Iriigation Department, Pathanamthitta
District, Government of Kerato to tnspect the areo in question ond submit o foctual os welt action taken
report If there Is any violation Jound,

8. The Commirtee is directed to ascertajn os to:

I Whether the project of the third respondent requlires environmen tal clegrance and whether
they have obtained the same?

I Whether the 3rd respondent hod vbtained olf Necessary clearances and permissions for
proceeding with the project which Is required under the £14 Notification, 2006 and other
environmental laws, '

. Whether the construction of the present profect. falls within the JSood- plain of the stream
namely, fklappnna-'Madatha'ruvi-:stream- curn-wetland basin’, .

. Whether necessary permission if any required has been obtained Jrom  the irrigation
Department for construction efany building in the flood- plains of the stream or river?

Vo Whether this will have any impact on forest écology as the appiicant claims the areq to bea
wetland,

VL. What is the nutare of impact that Is likely to be caused on environment on vecount of such
construction?
VIL - What 5 the nature of domage caused to the environment and whot gre gif the remedial

Vil if any, damoge has been caused to the environment, then the committee is olso directed to
the environment,

9. The District Forest Officer (DFO) Pathanomthitte District will be the madal agency for co-ordination and
for providing necessary logis__tlcs for this purpose.”




In compliance of above-mentioned order, the District Forest Officer (DFQ) Pathanamthitta District, vide
letter No €2-3608/21 dated 09.07.2021 has requested the District coflector, Pathanamthitta; MoEFCC,
integrated Regional Office, Bangalore; SEIAA, Kerala; KSPEB, Kerala-and Departrnent of Irtigation, Kerala
to naminate Senlor official for the Committee to complete the task as assigried by the Hon'ble NGT. On
receipt of the nomination, followlng Committee has been constitited:

M‘§i.Mmm‘w"“Nér;é:hdmﬁéﬁg’:;;ii;ﬁ' Organization/ Department |
:‘o' - Smt. Divya § lyer, TAS | District Coilector, Pathanamihiis
T , br. S Prabhu, Scientist -C/Dy. Director 'Ministry of Environment and Climate cﬁénge,
I ' Integrated Regional Office, Bangalare. ;
- PK Jayakumar Sharma IFS T Divislonal Forest Officer, Ranni & Nodal Agency in
% | the jdin‘t.‘Comnﬁftfe? _
3§ f Et.MUﬁéep-icumar, Me:ﬁbe&%ﬁiﬁ ” ;'fs\ta'te' Envirormental Impact Assessment Authority '
{4 (SEIAR), Kerala '
Smt. Suchithra V., Envirohmental Engineer Kerola State Pollution CantroBoard,
> f | ‘ N | Pathanimthitta | | ;
! Smit. Sreelekha S, Assistant Executive Minor Irrigation, Sub Division, Pathanmthitta ﬁ‘
.Lj . f Englne"er., ‘ 1 ' 3

All.the members have gathered requisite: information related to the project based on available records
and a site visit was undertaken on 28" July, 2021 to ascertain the facts in the matter officials from PWD
and Village Administrate Officer was also present.

3. DEUBERATIONS OF THE JOINT COMMITTEE

Hon'ble National Green Tribunal in the order dated 17% June, 2021 directed the Joint committee to look
into the following: .

. Whether the project of ‘the third respondent requires environmental clearance and whether

they have obtained the samep

ll. Whether the 3rd respondent had obtained all necessory clearances and permissions. for
proceeding with the project which Is required under the EIA Notification, 2006 and other
environmental laws,

. Whether the construction of the present project falls within the flood- plain of the stream
namely, ‘Klappand-Modotharuvi strean- cum- wetlond basin’,

V. Whether necessary permission if any required. has been obtained from the Irrigation
Deportment for construction of any buflding in the flood- plains of the stream or river?




v,
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Whether this will have any Impact on forest ecology as the applicant cldims the area to be o
wetlond,

What is the nature of Impact thot is likely to be caused on environment on account of such
eonstruction?

What is the nature of damage caused to the environment and whot are all the remedial
measures to be token for the purpose of restorution of domaged coused to-the environment.
f any, domage has been caused to the environment, then the committee is also directed to
assess the environmentaf compensation required for the restoration of the damoge caused to
the-emvironment,

W order to-deliberate on the above given Terms of References {ToR), the Joint Committes after Inspection
of the site and nearby area examined relevant documents and inputs form committee meritbers, Based
onthe above, each ToR has been deliberated in detaif and following sre the obsewar}ons/commgdts;

3.1. Whether the project of the third respondent tequires environmental clearance and whether they

have obitgined the same?

The Joint Committee noted that as per schedule 8(a) of Environmental Impact Assessment (EfA),
notification 2008, all Buildingand construction projects with a built-up area of more than 20000
54.M are required to the obtain prior Environmentdl Clearance from Kerala State Environment
Impact Assessment Authority (SEIAA),

It Is reported by District: Collector, Pathanamthitta that vide order no.CE/GL/AL/PTA/A15/2019
Dated.03.12.2019 and CE/BL/PTA/AL/5266/2018 dated.03.01.2020 of Chief Engineer {Buildings),
the: construction of 10% & 11% floor of the building have been cancelled thereby reducing the
plinth area to 18720 M2, As per the orderno: CE/GL/AL/PTA/415/2019 dated 03/12/2019 of Chief
Engineer (Buildings), the construction of 10th & 11th fleor of proposed building has been
cancelled. (Copy of the.above ordér is also enclosed): Since, the total plinth area of the building is
less than 20,000 sqim has been reduced to 18720 M2 Hence, the project does not attract EIA
Notification, 2006 and no prior environmental clearance. is 'requlred'. '

3.2, Whetherthe 3" éqspohdetnthﬁd obtolned all necessary clearances and permissions for proceeding
with the project which is required under the EIA Notification, 2006 ond other environmeritol laws,

Since; the total plinth area of the building is less than 20,000 sqm has been reduced 1o 18720 M2,
Hence, the project does not attract EIA Notification, 2006 and no prior enviranmental clearance
is required. Clearances/ Permissions required to be obtained by the project proponent are, {1)
building permit fromthe town and Country Planning Department, (2) building permit from Grama
Panthayath, (3} Integrated Consent to Establish (ICE) from the State Pollution Control Board and
{4} permit from the State Fire and Safety Department. During the site visit, 1t is understood that
the project proponent has not obtained, any of the above-mentioned clearances and parmissions.

3.3. Whether the construction of the present project folls within the flood-plain of the stream nomely,
‘Kloppana-Modatharuvi stream- cum- wétland basin’, ‘




Ves, as per reports recelved from Minor Irrigation Departient, ‘Klappana-Madatharuvi stream
flows 800 M north west from the proposed construction site. But the site falls within the flood g
plain of Meenmuttupara-Aithals stream, passing along southern border of the project ared. No
streams or water flow Is obstructed by the filing of the project area.

3.4, Whether necessary permission If any required has bieen obtalned Jrom the Irrigation Department g
for canstruction of any bulidiisy I the flood- ploins of the stream or river?

Since no structure / streams / water body of irrigation department comes in the. project atea, i is
notnecessary for the project authioritias to obtain any-specific sanction / permission fiom irrigation
department,

3.5, Whether this will have any Impact on forest ecology as the opplicant clalms the orea to be a
wetland, . e
’ Nearest reserve forest area is about 7 KM from the proposed project site. The proposed project site
s not a reserve: forest or forest owned land. So there appears no impact.on forest dcology on
account of the project. :

3.6. What Is the nature of impact that is Iikely to be caused on environment on account of such
construction?

The Joint committee noted that the impacts likely to be caused on account of construction are {1
Habitat loss, (2) Possibility of flood and change in ground water levels, flow regimes, (3) Alr, Water
and Nolse poliution due to construcﬂon activities and land filing, {4) Agriculture-loss, if agriculture
was done in the site, {5). Erosion and surface water contamination due to silt run off from
construction site. There aré no habitat and-agricultural activitles at the site‘

* 3.7. Whatisthe noture of damoge coused to the environment ard what ore-all the remedial measures ]
to be taken for the purpose of restoration of damaged caused to the enviropment. 2

Only preliminary activities such as earth filling and piling works (partially) have been done in the
proposed project site, The Joint committee noted that for the construction purposé the project
proponent have converted the wetland (which is recorded in Revenue Records) into normal plain
land. The nature of impact likelyto be caused on environment was conversion of wetland to normal
plain land, which seems unavoidable even if the project proponent. area Is below 20000 M? or f

above it.

3.8. Ifany, damdge hos been caused to the environment, then the committee is also directed to assess
the environmental compensation required for the restoration of the damage caused to the :
environment, S
Based on the records-made available and also.as noted by the Joint Committee on the day
of inspection (28.07.2021), it is noted that project proponent has initiated the construction
activities like leveling of the land and dumping of mud and other materials for the land filling, ) ;

The District Collector, Pathanamthitta (Member of Joint Committee) Reported that the construction
of Sabarimala Pilgrim: Centre in the said land was on the basis of G.0 {Rt} 1184/2009/GAD Dated
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1 1-431_-/18 Collectorate; Pathanamthitta
Dated: 02/08/2021
District Collector

Pathananithitta

Divisional Forest Officer Ranni &

Nodal Officer, Joint Committee Constituted by the NGT (S2) in OA 128/2021

Sub: Report to the Joint Committee constituted by the NGT (52) in
0A 12872021 dated 17-06-2021 |
Ref: 1. Judgment dated of the NGT (SZ) dated 1706-2021
2. Decision taken by the Meeting of the Joint Committee dated
28-07-2021

An extent of 34,03 ares of Jand comprised in resurvey number 26072, 22.85
ares in resurvey number 258/6, 05,40 ares in resurvey number 258/7, 06.75 ares in
resurvey number 258/8, 14.40 ares in restirvey number 258/9, 02.25 ares in resurvey
pumber 258/8-1-1, 08.32 ares in resurvey number 258/9-1-1, 05.70 ares in resutvey
number 258/10, 04.50 ares in resurvey mumber 258/8-1, 06.08 ares in resurvey
number 258/9-1 (altogether 01,10.28 hectars) of Block number 9 of Pazhavangadi
Village, Ranni Taluk, Pathanamthitta District is owned by Pazhavangadi Grama
Panchayat for and on behaif of the KSRTC bus stand. The lands were aquired by the
order of the Tahsildar (LA) vide order no. 85/12/D dated 11,01.2012 for the

construction of -KSRTC Bus Stand Ranni. The land in which the proposed -

construction lays adjoining to the KSRTC Bus stand and the concrete road
connecting Ittiyappara junction bypass road, In the village records the lands
mentioned as ‘Nilam’. At present the ia;nds are filled and the KSRTC Bug stand is
fonctioning at southern side of the land. Sri. K.O. Johny filed WP(C) 13713/19
before the Hon’ble High Cowrt of Kerala praying to prohibit the Construction of




wm@%onstmcﬂbn of Pilgrims Aminity Centre (‘idathavalam’) was deferred by the

Hon’ble High Court of Kerala vide judgment WP(C) 137 13/201Q dated 24/06/2019,
Mr. K.O Johny filed 4 complaint before the District Collector. Pathanamthitta

cdnstructibn of the _multy utility centre in the said land. District Collector condu‘ctedh
an enguiry through the Sub Collector, Thiruvalia, Secretary, Pazhavangadi grama
Panchayat and obtained the report that land was aquired ‘for the construction of

Hon’ble High Court of Kerala, Executive Engineer, PWD (Buildings), Pathanamthitta
reported as per the letter number D3-3054/2012 dated 11/01/2021 thiag the Chief

 Engineer (Buildings) vide order CE/GL/A/PTA/415/2019 dated 03/12/2019; the

construction of 10 'and 11* floors of t‘hé_ bro,posed. building have been cancelled due.

the lack of fund availabilty. Hence the toga] plinth area of the building will be only
18,720 M? and the environmental assessment and clearance is not required as it is

o




the construction of 10 :and_ilth .ﬂdors of the building have been cancelled dueto the

lack of fung availability, Hence the total plinth area of the. building will be only
18,720 M2, o

- The e,nt_iré land was recorded as ‘nilam’ (Wet Land) in the village records and
“Meen muttu para- Aithala’ Stream passing through Southern border of the land, The
: -ﬂ-.ow of the Stream is is nbt restricted by the filling of the land for the proposed
| cénsu*ucﬁon-;.'in the said land, The ‘Madatharuw-ﬁléppané thodu’ flows at about 800
metres north west from the proposed construction and the stream kiown as * Rann
Vahya Th.odu’ and flow of the Stream and its tributary ‘Meen?Muttupara -Aithala
~stream’ are not obstructed by the filling of the property and the proposed

'eonshﬁéﬁon. The same js reported before the Joint Committee constituted by the
" How'ble Green Tribunal (57),

b
i
'
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- submitted to Hon'ble NGT, Chennai through the Nodal Agency (DFO, Ranni). ;

vy ook

WW/ GOVERNMENT OF INDIA

4" Floor, E & F- Wings, Kendriya Sadan, 17" Main Road, 1l Block, Koramangala, Bangalore- 560 034

¥. No. 'EP/15;7/76/NGT/KER/ Buo B o ‘ 03.08.2033
g’
To,
Shri. Jayakumar Sharma, IFS :
- Divisional Forest Officer (DFD),
Ranni-689 672
Pathanamthitta District, Kerala,
Sﬁb‘: Inputs from MOEF&CC Regional Office, Bangalore after Joint Committee Inspectionin OA
- No. 128 of 2021-Reg. ' .
5
Ref: Your letter No. C2-3608 /2021 dated 15.07.203; regarding the scheduled Field Inspection on 28.097.2021,
Sir, - B ' )
Pursuant to the Joint Inspection conducted in OA No.128.0f 2021 on 28.07.2021, and also aft‘f;; evalqa tion
of key inputs received from other Members of the Joint Committee, the following are the Inputs from the |
MoEF&CC Regiona) Office, Bangalore for incorporation in the Joint Committee Report to be finalized and %

" ST Tesue Ralsed and Clarification Remarks
No Sought by Hon'ble NGT Vide 1ts
Order Dated 17.06.2021

Whether the - Project of the 3rd
Respondent requires  Environmental
Clearance and Whether they have
obtained the same.,

- As per Schedule 8 (@) of Environmental Impaet |
Assessment (E1A), Notification 2006, all Building and
Construction Projects with q Built-up Areaq of |
more than 20,000 8q. M are required to obtain
Environmentai Clearance Jrom Kerala State
Environmental Impacy Assessment Authority

} . During the Visit, Project Aﬁthonnes (PA) have not ; g
o provided any Detailed Project Report (DPR). Based on i !

etter No. 1456 / At /2018 /SEIAA dated
30.07.2018, it is noted that PA has not obtained
Environmental Clearance Jor the qforesaid
project prior 1o start xy'constructi’on activities. :i

P [Whether the g Respondent” had
‘ ! obtained all necessary elearnnees and
+

| permissions for proceeding will; the

[)nnpg the VIRiL, Praject '/(i'x'm.'é?i‘ﬁes (PA) have not
p:-‘nvnh)tl‘ ('npi(’s‘nf relevant popm issions which are required |
fr huflding projects fike the follmving:

! \ . . §
i project which is required ander Ejp i

. Nrtification, 2006 and nther 1. EC from Kerala SEIAA i

| Environmental Laws e b . :
Q & A
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requested to colject these. documents if available from pa

15 to bet considered as Not Obtained and accordingly |
nay be intimated to the Hon’ble NGT in the Jomt_
~Ommittee Report,

Based on the rerords made available and alsg as noted by
the Joint Committee on the day of inspection (?8.~o’7‘;gq2;x),
it is noted that PA has initiated the construction activities
like levelling of the Jand and dumping of mud and other

Consent for Establishment (GFTy from Kex‘ﬁ?é‘wef
Pollytion Control Botrd a

- Fire NOC from Firé Department
4. Ground Water/ Bore. Wel) Water Permission from

Cem_r_?al./ State Ground water Authority .

- Building/ Town  plap Approval from Concerneg

Departmen
Panchayat Approval from Village Panchayat ete,

Since, PA has not produced any of these documents during |
L e visit on

2B.07.2021, the Nodal Agency (DFO, Ranni) s

e

e —

caleulated ag per the formula below;

| PI - Pollution Index of Industry Sector
| N~ Number days of Violation took place

| 8~ Factor for scale of operation

| Suggested that the average pollution index of 80, 50 and 30

materfals for land filling without obtaining prior EC from
la SEIAA which is a Violation under ETA Naotification,
2006, . '

As per the guidelines issyed by the Centia] Pq‘llu_tion |
Control Board (CPCB), environmentsa] compensation for
violating the Provisions of E(P) Act, 1986 has been

Environmenug Compensation Formuly
EC= py XNxRx8x LF
Whereas:

EC - En-vironment‘-al Compensation

R ~ A factor iy Rs for EC

LF - Location factor

range of -60-100, 4159 and 21-4¢ respectively. It was

may be taken for calculaﬁng the Environmentaj
Compensation for Ked, Orange ang Green Categories of
industries respectively,

N nuniber of days for which Violation togk place is the
period between the day of violation Qbser'ved/due date of
directions compliance and the day of compliance verifieq
by PCB/SPCB/ CPCB,

Risafactor jn rupees, which may be minimum of 100 and
maximum of 500,

S is based on small/medium/larg,e industrieg
categorization which may be 0.5 for micro or small, 1 for
medium apd 1.5 for large units,

QR




Iy

N I ] LI (Loention Fuetor), is hased on the population of the
o l ity /tow _
SR 8. Populutinn

R e (Million) |

o ST |
; : i
Since no definite date for start of the project is available, !
the letter issued by SEIAA on 30.07.2018 stating that N, |
| EC has been obtained by the PA is considered as the date |

of violation and date of inspection is considered as the last
date of violation (i.e., 28.07.2021),

——em.

Since this building project is in Orange Category Plistaken |
48 50; and the number of days from 30.07.2018 to
28.07.2021 are 1094 days; R factor is taken as Rs. 250 {Min
100 and Max 500); S is considered as Small (0.5) and since
the population of Rann; isless than 5 Million LF is taken as |
1.25 |

EC=50x 1094 x 250 X0.5X 1 x 125 ;

= Rs. 85,46,875/- |

(Rupees Eighty-Five Lakhs Forty-Six Thousand
Eight Hundred and Seventy-Five Only), ]

In view of the above, based o
e project authorities, it js n at PA has Initiated the construction activities without obtaining EC from
Kerala SEIAA which is a Violation under Ela Notification 2006 ang accordingly Environments) Damage
Assessment has been done and Environmental Compensation for an amount of Rs. 85,46 875/- is proposed to be
imposed by the Hon ble NGT, '

These issues with approval of Competen-tAuthority. i

Yours fa-ithffully,

NBYAN

| (Dr. . xﬁzbhu)
Deputy Director (8)/ Scientist ]




As perthe orders of Hon' National Green Tribunal; Southem Zene, Chennai in the Originai
Application No, 128 of 2021 (82), & Joint Inspection was conducted fo the Building
Construction site at ittiyappara Town in Ranni on 28.7.2021,

| have boon assigned with the responsibility to look into. Point No1, 2 and 8 of the task
assigned by the Horble NGT o the Cmmeef The foliowing observations/ findings,
“are made at the tifne of site visit, o the pec}n(s assighed by the: Hon'ble: NGT

Point No 1: Whether 3% respondent requires Envirénmental Ciearan@agwhmher they
have obtained the same,

1 Yas the project requires Prior Environmeniat Clearance {EC) As per the latest
information verified from the SEIAA Office. the project proponent has nof
submitted application for obtaining prior EC, for construction of the above
mertioned, &uﬁding project. Thereby the project proponent has: not applied/
obtained Prior EC, for the construction activity,

Point No 2: Whether the 3% Respondent had obtained all necessary clearances and
permissions for proceading with the project, which is: required under E14, nouﬁcaﬁonzcoﬁ
and ofiver erwmnmeﬁnmi laws,

i N,
H The proposed building is a Utility Complex, having a total built up area of
22.351.90 square meters, in Itiyappara “Town of Ranni in Pathanamthitta
District, Kerala,
i, As per schedule 8 (a), of the EIA notification 2008, Bullding and Construstion

Projects 2 20000 8q.m requires, prior Enviranmental Clearance ( EC) from the
State Environment [mpant Authority ( SEIAA), before starting construction
activity. The praject proponent has not obtained prior EC,

. It is logaily required that the-project proponent, have to submit an application
before the SEIAA, in Form |, Form 1A and with a Conceptual Plan of the

1
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Department | During the site visit, it is understood that tb@iﬁ%‘czjed proponent
has not obtained, any of the. above mentioned Clearances ang, permissions.

~ Point No 8: I any damage hag baen caused to the énv.iro'nment, then the Commiittee is
‘also ‘.'re,quired to assess the énvironmental éompensaticn required for restoration of
damage caused to the environment,

The 'epresentative of Ministry of Environment, Forests and Climate Change
(‘MoEE'&@C)_, Gowt. .of India, Regional Office, Bangalore, has agreed to submit details of
this aspect. . ‘

The above report is submitted herewith,

ey~

M. Dileep Kumar

Member, 8EAC

C/o Office of SEIAA,

\State Environment aﬁ.d Climate Change Department.

Govt. of Kerala




ANNEXURE

amai RS mﬁptazwgmml com Phonef fax; 046&2&1&983

BEn @S TUomInom aallmIeosm m’lcmmmsm asr1odody
HERALA STATE POLLUTION CONTROL BOARD

afige mpacial, OPP wmomeye el KK Nair Road, wjom e anfstnaled, arermmotl 045

el

DISTRICT OFFICE, OPP.GENERAL HOSPITAL, KK NAIR ROAD, BEHIND AVG MOTORb PATHANAMTHHTA&S%%
welb gite: www.keralapeh, mc for Om‘ine regl.stmtmn, vls!iakrocmms wic, m/KSPCB

U2.08.2024
From
Eovironmental Engineer

mal Forest Officer
cst Office
wamthitta ~ 689 672,

(918

€

Sub O A No. 12872021 before the Hon'ble NGT regardmg wnsn uction of multi-utiity
buthling in Ranni- reg,

Refi- 1) Joint inspection and meeting conducted on 28.07.2021 by the committee
' constituted as per order dated 17.06.2021 in O.A 128/2021 of the Honble N(: v
23 Blautes of the meeting wndu(.tui on 28.07.2021.

As decided 0 the meeting conducted on 28.7.2021, 1 am.to submit the report as follows.

Building constructions. having built up area more than 2000 m® come under the consen:
sew of the Board and have to obtain Consent to Establish/Consent to Operate of the Board under
s (Prevention & Control of Poliution} Act, 1974, Air (Prevention & Control-of Pollution) et
srwnment (Protection) Act, 1986, Application for Consent to Establish for the muis
epeet nentoned in the above OA has not been submiited so far in this office.

Py joint mspection conducted on 28.07, 2021 it was noticed that land il lmg, was done and
ting works just started. Report on nature of damage, if any caused to the environment and r 3!

3

LYY
reasures to be wiken for the purpose of restoration of damage to the environment will be subsimitie:
by the member from MoEF & CC.

Yours faithfully,

i

&;V/?\/\»’i‘fﬂ/’w/

o

FNVIR()NMENI’AL ENGIN

['7




ANNEXURE -V




oo







2]






2%






25

ANNEXUEE Vil

SCHEDULE
%‘} (See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQU'RING'PR'OR ENVIRONMENTAL CLEARANCE

Wmteg ory with threshold limit
A .

1

Conditions if any

Mining, extraction of natural resources and power generation (for
a specified production tapacity)

TﬂL\___@L%h 3 [ (4) (5)

“a) | (i) Mining of minerals. 250 ha, of mining lease | <50 ha>5 ha .of General Condition
area-in respect.of non- mining lease area in shall apply
coal mine lease, respect of non-coal Note:
mine lease. Mineral prospecting
> 150 ha.of mining s exempted.”;
lease area in respect of | <150 ha > 5 ha of
coal mine lease. mining lease area in
respeet of coal mine
Asbestos mining lease.
irrespective-of ‘
mining area
- (i) Slurry pipelines

(coal lignite and other | Al projects.
ores) passing through
national parks /

sanctuarles / coral
reefs, scolagically
Sensitive areas, .
1(b) Offshore and All projects ; " T Note
v onshore oil and gas Exploration Surveys
exploration, (notinvolving drilling)
development & are exempted provided
production ‘ the concession areas
have got previous
clearance for physical
, e : . Survey
1(c) River Valiey () 250 Mw () <50 MW>25MW | ¥ “General Gondition
pojects hydroelectric hydroelectric shall-apply.
' Power generation; power generation; Note: Irrigation projects
(i) 2 10,000 ha. of (i1} < 10,000 ha, of not involving
culturable ) culturable commangd submergence or inter.
command area area state domain shall be

appraised by the SEIAA
| as Category ‘B’

Projects.,”;

B B ITE ), (); TV (), (B)sV (i), ¢ i), {Eiija), (b, (o), (iv), (v), (vi) £a), (b), (vii); (vidi) (a), (B, (ix), (x), {xi), (xii) (a). (b) , {xili), (xiv) (a), (b), {(xv)

(@), (b, (x¥1) (a), (b), (xvil); VI(a), (b); V11 & viir of the Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section (i), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006 »




, 2)
| Thermal Power
Plants

(3
"=500 MW (coal /

lignite / naphtha

& gas based);

250 MW (Pet coke

diesel and

all other fuels including

refinery residual ojl

waste except biomass);

=20 MW (based on

biomass ornon

hazardous municipal

Wwaste as fuel).”;

All projects

1(e) Nuclear power
projects and
processing of
nuclear fuel

Pl :
2(a) Coal washeries
2(b) " | Minerai

beneficiation

e e e

R |

_ 4
< 800 MW (goal ]
lignite / naphtha &

Is including
refinery residual oil
wiaste except
biomass);

220 MW > 15 Mw
(based on hiomass or
non hazardous
municipal waste as
fuel).”;

. 5

Y “General Condition
shall apply.

Nofe:

(i) Power plant up to 15
MW, based on blomass
dnd using auxiliary fuel
such as coal / lignite /

| petroleum products up

to 1'5%are~exgmm.

(i) Power plant up fo 15
» based on non-

hazardous municipal

waste and using

auxiliary fuel such as -

| coal I'lignite / petroleum

products up to 15% are
exempt.

{iii) Power plants using
‘waste heat boiler
without any auxiliary
fuel are exempt.”;

Primary Progessin
2 1 million ton/annum
throughput of coal

2 0.1million ton/annum
mineral throughput

“<1million ton/annum
throughput of ¢oal

O et
< 0.1million

tonfannum
mineral throughput

General Condition shail
apply

(If located within minirig
area the proposal shall
be

appraised together with
the mining proposai
General Condition shall
apply

(Mining proposal with
Mineral beneficiation
shall

be appraised together
forgrant of clearance)

B 10 HEG 6 1V (), (by; V i, (i, tifi)a), (b), (o), (iv), (v), (vi) (a),
(), (b} (xvi) ga). (b), (xvii); VI (), (b): VIT & vinn

Ministry of Environment and F orests,
Sertion T Quhacertinn (i Na 20091 N

(b, (vii), (viii) (a), (b), (ix), (x),

(xi). (i) (a), (b) , (xiii), (xiv) (a), (b), (xv)

of the Notification, S.0. 3067(E) dated 01.12.2009 of the

(Published in the Gazette of India, Ext'raordinary, Part-I1, and
aw Nalhi Thacdavy Navemhar 1 2010- an amendmant tn B0




Materials Production
—-—-=211a1S Froduction
3

Metallurgical ' a)Primary metallurgical ViGeneral condition

industries (ferrous industry shall apply,
& hon'ferraus) Note:
All projects (i) The recycling
industrial units
b) Sponge iron Sponge iron registered under the
manufacturing manufacturing HSM Ruies, are
2 200TPD <200TPD exe _
(i) In case of secondary
c) Secondary Secondary metallurgical
metallurgical metaflurgical processing industriaj
processing industry Processing industry units, those projects
involving opération of
i.)All toxic furnaces only such as
Al toxic and heavy and heavy meta| induction and electrical
metal producing units producing units arc furhace, submerged
220,000 tonnes <20,000 tonnes arc furnace, and cupola
fannum fannum with capacity more than |
30,000 tonnes per
i.)All other non ~toxic annum:(TPA) would
secondary reguire environmental
metallurgical | clearance.
| processing industries (iif) Plant 1 units other
than power plants
>5000 tonnes/annum (given against entry no,
1(d) of the schedule),
based on municipal
solid-waste (non-
hazardous) are
‘ exempted,”
3( b) Cement plants 2 1.0 million | <1.0 million General Condifion shali
tonnes/annum tennes/annum apply
Rroduction capacity Production capacity,
All Stand alone
grinding units
4 Materials Processing
1 (2) N l _(4)__ 1 _(8)
4(a) Petroleum refining All projects - -
L |industry L
4(b) Coke oven piants 22,50,000 <2,60,000 & 25,000 Y “General Condition
» tonnes/annum tonnes/anpum shall apply.”

4(c) Asbestos milling All projects -
and asbestos based
roducts ] e,

L 15 101G, (i6); IV (@), (b); V . (i), idi)(a), (), (o), (1v), V). (v1) (a), (b), {viD), (i) {a), (b), (ix)o (% (xi). (xif) (), () , (xFii), (xiv) (a), (b). (xv)
(a)v (b)»(x\’i) (a), (b)c (XVii); Vi (‘d)y(bk Vi & VT Ofthe Notification, S.O 3067(E) dated O 1 : ] 2'2009 Ofthe

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinaty, Part-I1, and

‘Section 3, Sub-section (ii), No. 2002] New Dethi, Tuesday, November 1,2009; an amendment to EC

notification S8.0.1533(E) dated 14.09.2006




S
10 I Y -/ R (4 5
Chlor-alkal} 2300 TPD production V) Al projects " “General as well as
industry Capacity or a unit irrespective of the specific condition shal _
located out side the si ocated in a apply, v
notified industria| area/ ustrial No new Mercury ceii
estate bas‘ed plants will be

nnes per permitted ang existing
units: converting to
and located outside a membrane cef

" Notified Industrial technology
Ared/ Estate.” are exempted from this
_ , notification,”
Soda ash Industr All projects - .
' Leather/skin/hide projects outside All new or expansion “General as well as
processing the industrial-area or of $pecific condition shay
industry . expansion of existing Projects located apply.” ,
units-out side the within a notifieq
industrial area industrial area/ !
: _ estate
. e Manufacturing / Fabrication o
5(a) | Chemicai fertilizers™ | “All projects except " “Single Super T
-Bingle Super Phesphate.” ;
_ , = Phosphate,” -
5(b) Pestididﬁesindﬁstry | All units producing -
and pesticide technical gradé
specific pesticides
intermediates
(excludi
oo} TOrMulations) .
5(c) Petro-chemicaj All projects - ;
i compléexes -
(industries baseq
on processing of
petroleum
fractions & natura
gas and/or I
reforming to
aromatics)
5(d) Manmade fibers General Condition shail
manufacturing ] appl
5(e) Petrochemical Located out side the Located in g notified

Y “General as well as
specific condition shall
apply.”

based Processing
(processes other
than cracking &
reformation ang
not covered under
the complexes’

notified industrial area/
estate

industrial area/ estate

B 10 gy, iy, 1v @) () ¥ (i), (i), (iii)(a), (b), (), (). (v), (vi) (a), (b), (vid), (viii) (a),
). (b), {xvi) (a), (b), (xvii); v (a), (b); VII & VIIY

(), (x), (x), (xi), (xii) (a), (b} + (xiii), (xiv) (a), (b), (xy)
of the Notiﬁcation, S.0. 3067(E) dated 01 12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section {ii), No. 20021 New Delhi. Tuesday Novemher | 9000 an amandmant ta D




. 5

Synthetic organic
chemigals industry
(dyes & dye
intermediates; bylk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
cheinicals and
chemical
Intermediates)

r\T'z“"“‘““’—"““:?\““

| Located in a notified

Located out side the
notified industrial areas
estate

industrial area/ estate

General as wailas—
specific condition shall
app'y_n

5(a)

5(h)

Distilleries

Integrated paint
| industry

(DAl Molasses based
distilleries

(i) Al Cane juice/
non-molasses based
distilleries 536 KLD

T&i Cane juice/ non-

molasses
based distilleries

<30 KLD

apply

General Condition shall

All projects

General Gondition shaii
apply

5(0)

Pulp & paper
Industry excluding
manufacturing of
paper from waste
paperdnd
manufactire of
Paper from ready
pulp with out
bleaching

Pulp. manufacturing
‘and '
| Pulp& Paper

manufacturing industry

"Paper manufacturing
' industry without pulp

manufacturing

General cOnditi‘on shatl
apply

50)

Sugar industry

2 5000 tcd cane
crushing capacity

General Condition shail
apply

§(k)

" Omitted

Service Sectors

6(a)

Oil & gas
transportation pipe
line.{¢rude and
refinery/
petrochemical
products), passing
through national
parks / sanctuaries
| Icoral reefs /
ecologically
sensitive areas
including LNG
Terminai

All projects

B HLG), (6); 1V (8), (b V (i). (i), (iii)a). (b), (&), (iv

(¥ (vi) € (b), (vid). (viii) (a), (b),

(ix), (x), (xi), (xi) (a), (by | (xiit), (siv) (a), (b), (xv)

() (b). (xvi) (a), (b). (xviiy; VI (a), (b); VII & VIT] of the Notification, $.0. 3067(E) dated 01. 12.2009 of the

Ministry of Environment and Forests,

(Published in the Gazette of India, Extra

ordinary, Part-11, and

Section 3, Sub-section (i), No. 2002] New Delhi, Tuesday, November 1,2009; an amendment to EC
notification $.0.1533(E) dated 14.09.2006
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[7@) ]

7©

LG 10 i, Giy; pv
{a) t), (xvi) ¢a), (b), (xviiy; v

2
Isolated storage & |
handling of :
hazardous chemicalg
(As per
threshold planning
quantity indicated
in colurn 3 of
schedule 2 & 3 of
MSIHC Rules

1989 amended

2000

Air ports “All projects
inc’luding airstrips,
which are for
commercial use.”

All ship breaking All projects

yards including

ship breaking units

Industriaf estates) If atleast one industry

Parks/ complexes/ Ih the proposed

areas, export industrial estate fajls

processing Zones under the Category A,

(EPZs), Special entire industrial area

Economic Zones shall be treated as

{SEZs), Biotech Category A,

Parks, Leather irrespective of the area,

Complexes.
Industrial estates with
area greater than 5005
ha. and hiousing at least
one Category B
industry,

[ Common All integrated facilitios

hazardous waste
treatment, storage
and disposal
facilities (TSDEs

Ph sical Infrastrucfure includin Environmental Services
e Y “Nota:

(4) ] (5
All projects General Condition shall

apply

Alr strips, which do not
involve buikering/
refueling facility and or
Air Traffic Control, are
exempted.”

Category B

<500 ha,

Industrial estates of
area> 500 ha. and not
housing any industry
belonging to Category

AorB,

having incineration
&landfill or '
incineration alone

_ s e

land fill only

Industrial estates
housing at least one

Industry and area

v “Genral as weil as
special conditions. shall
apply.

Note:

| Category ‘A’ or ‘B’ does

1. Industrial Estate of
area below 500 ha. and
not housing any
 industry of

not require clearance.
2. If the area is less

All facilities having

than 500 ha. but
tontains building and
construction projects >
20,000 Sq. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no, 8(a) or B(b)
in the Schedule, as the
case may be,”

General Condition shall
apply

of the Notification

Ministry of Environment and Forests, (Published in the

Section 3. Sub-section (i}). No. 20021

; .0,

New Delhi. Tuasdav Nn

(). (b); V (i), (ii), (iij{a), (b}, (c), (iv), (v), (vi) (2), (b), (vil), (vii) (a), (b), (ix), (%), (i),
T(a), (b); VL& Vi

(xif) (a), (b), (xiii), {xiv) {a), (b}, (xv)
3067(E) dated 01.12.2009 of the

Gazette of India, Extraordinary, Part-]1, and

vemher 1 900Q: an amendmant t4 B




A1)

{e) “Ports, harbours,
break waters,
dredging.”

[{{j] Highways

7(g) Aerial ropeways

7(h) Common Effluent
Treatment Plants

- [CETPs

70 Common

: Municipal Solig
WasteManage'ment
Facility v
CMSWMF

8

B(a) Building and
Construction
projects

8(b) Townships and

Area Development
projects,

3
25 million TPA of
cargo handling
capacity (excluding
fishing harbours)

i) New National High
ways; and

i) Expansion of
National High ways
greaterthan 30' KM,
involving additional

right of way greater

than 20m involving
land acquisition ang

- Passing through maore

than one State,

VIR AL projects
located at aititude of
1,000 mtr. And above,
{if) All projects lacated
in notified ecologically
sensitive areas,”

RS

4
< 5.million TPA of
cargo handling
capacity and/or
portsi harbours

1 210,000 TPA of fish

handling
capacity

VST Al State
Highway Project;
and v
i):State Highway
expansion projects in
hilly terrain (above
1,000 m AMSL) and or
ecologically sensitive
areas.”

VIRVTIE] “All projects.
except those covered
in column (3).”

| appy.

General Condition shaji

- 5
v “General Condition
shall apply.

Note:

1. Capital dredging
inside and outside the
ports or harbors and
cha [

provided it formed part
of the original proposal
forwhich Environment
Management Plan
(EMP) was prepared
and environmental
Clearance obtained.” ]
General Condition shajj
‘Note

Highways include
‘eXpressways.”

apply

All projects

General Condition shajl -
apply

All projects

General Condition shall
apply

Building /Construction projects/Area Development projects and

Townships

220000 sq.mitrs ang
<1,50,000 sq.mtrs, of
bisilt-up areap

Covering an area = 50
ha and or built up
area

#(built up area for
covered construction;
in the case of facilities
open to the sky, it

will be the activity area )
++All projects under
item

8(b) shall be appraised

21,50,000 sq .mitrs ++

as
Category B1

L X0 I G, Gii); 1V (@), (b); v (i) (i), (iif)(a), (b), (c), (iv), (V)i (vi) (a), (b), (vii), (viii) (a), (b), (ix), {x), (xi), (xii) (a),.(b) . {xiii), (xiv) (a), {b). {xv)

(a)y (b), (xvi) (a), (B, (xvii); VI (a), (by;

VI & vin

notification S.0. 1533(E) dated 14.09.2006

of the Notification, S.0. 3067(E) dated 01
Ministry of Environment and Forests, (Published in the Gazette of In
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday,

.12.2009 of the
dia, Extraordinary, Part-I1, and
November 1, 2009; an amcndmeqt to EC

:
|




